
Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs 

(Acquittal Sectlon}Civlf Secretariat ' 
Jammu/Srinagar 

N otlflcatlon 
J.ammu, the 9th December,2019 

s._o 28 .-In exercise of powers conferred by Section 24 of the Code 
of Cnmmal :roced~re, 1973, the notification SRO 423 Dated 20-10-2014 is 
hereby rescinded With Immediate effect. 

Sdl· 

No: ·LD (Acq) 2019/256 ·Jammu 

Copy to lhe.-

(Achal Sethi) 
Secretary to Government, 

Department of Law, Justice and Parliamentary Affairs 

1 Pnnctpal Secretary to Government, Home Department. 
2 Director General of Pollee. J&K,Jammu. 
3 Regtstrar General, J&K. High Court Jammu. 
4 2110 Addi tional Sessions Judge, jammu 
5 Director Prosecution, .I&K PHQ,jammu 
6 01rector Utigation,Jammu 
7 Sr Superintendent of Police,Jammu 

Dated: • 09 • 12 • 2019. 

8 2nd Addillonal Publlc Prosecutor,Jammu with the request to conduct the case liUed State Vs 
Prilhpal Smgh and others under FIR No 11612003 vigorously before the court of 2"" Addttional 
Session Judge, Jammu, 

9 Sh Rohit Sharma,Advocate J&K High Court,Jarnmu for Information. This is wtth reference to 
his communication no nil dated nil. 

~?~neral Manager, Government Press, Srinagarfor Publication in the Government Gazellee. V vRO section, Department of law, Justice and Parliamentary Affalrs.(W.7,S.C). 
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